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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

0.4. N04336/92 

DATE OF DECISION 06/5/1994 

	

Mr.K.Rarneshan, AEN/hfl 	 Petitioner 

Mr. K.K.Shah 	 Advocate for the Petitioner (s) 

Versus 

	

-union- of. India_&9rs. 	 Respondent 

Mr.N. S. Shevde 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. N.B.Patel 
	 : vice Chairman 

The Hon'ble Mr. K.Rarnamoorthy 	 : Member(h) 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



: 2 : 

Shri K.Ranieshari, AEN/AIE 
Class II Gazetted Post, 
Godhra. 	 : Applicant 

(Advocate: 1r. K. K. Shah) 

Ye rs us 

Union.of India 
Through: 
The General Manager, 
Western Railway, 
Churchgate, Bombay. 

Chief Engineer, 
Western Railway, 
Headquarters Office, 	 : Respondents. Churchgate, Bombay. 

(Advocate: Mr • N • S. Shevde) 

OKAL ORDER 

IN 

O.A. 336/9 2 

Date: 0615/1994 

Per: Honble Mr.N.B.Patel 	: Vice Chairrnn 

Sent for at the request of Mr.Shah and taken 

up on Board today. Mr.Shah, the learned advocate for 

the applicant, under instructions from the applicant 

seeks permission to withdraw the O.A. uncoridititionally. 

Permission granted. Q.A. Stands disposed of as withdrawn 

without any order as to costs. 

(K. Ramamthy) 	 (N. BPatel) 
Member (A) 	 Vice Chairman 

a .a .b. 


